"IN THE INCOME TAX APPELLATE TRIBUNAL JABALPUR"BEN.

BLE SHRI KUL BHARAT VICE P ESIDE'
3 NTANT M BER
S »TA No: 210/JAB/2025 For Assessment Year: 20172018

Deependra Smgh Kavarctl :
Prop. of M/s Sai Krlpa Petrol Pump, -

Ghansor, Seon1—480661 o , I R
PAN No. AQGPK5806L o SR o . Appellant
Income Tax Of_ﬁcer,__
Seoni-480661. - :

Represented .
Assessee by: Mr Pavan Ved [* Ld. AR’] ERR R R
. Revenue by: Mr Rahul Padha [‘Ld. DR’]

““Date of conclusive Hearing 13/05/2026’ e
» Date of Pronouncement , . 14/05 /2026

ORDER

PER G D PADMAHSHALI R
‘The present appeal is filed by the assessee impugning DIN &

Order No ITBA/NFAC/S/250/2023 -24/ 1062492456(1)
12/03/2024 passed u/s 250 of the Income Tax Act, 1961 [ the Act ;
hereinafter] by the Natlonal Faceless Appeal Centre De1h1 [ Ld
NFAC’ heremafter] which in tum dealt Wlth an order of
m nt.;pﬁasiscd /s 144 of the Act by the Income Tax Ofﬁcer

Tﬁr heremafter] anent to assessment year 2017 18 [ AY’ o
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. Deependra Smgh Kavarett VsITO
' ITA No 21 0/JAB/2025 AY: 2017-18

5 2 Brzeﬂy stated facts of the case are that the assessee is a

‘ropr1etor of M/s Sa1 Kr1pa Petrol Pump The assessee ﬁled his
:«:;‘freturn of 1ncome on 13/03/2018 declarmg total 1ncome of
‘-,.v.,§6 09 440/— along\ w-ith income from agriculturalf voperation of

: 372 375/- The case of the assessee is selected for scrutmy under

C ";‘CASS for Verlﬁcanon of abnonnal cash depos1t dur1ng the'

demonetlzat1on per1od vide not1ce dt 25/()9/2018 1ssued ws 143(2)

-,;,.__,Eof the Act When the assessee fa11ed to comply w1th sa1d notice,

e ilthe Ld. AO 1ssued further not1ces u/s 142( 1) of the Act on various

: "*{joccasmns wh1ch were also remain to be comphed In the event,

f*f:_-f':jiﬁv.proceedlngs were conducted ex-party and culmmated 11/ s 144 of

"-:':the Act Wherem the total cash depos1ts made ;‘durmg the

demonet1sat1on per1od by the assessee were brought‘ to tax as

: 'i{f_._‘__unexplamed money and total income was assessed accordmgly

ide order dt19/12/2019
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without touchmg grounds

was dlsplaced Wlth mternet facrlltles meg to non avallabrhty o
any a331stant the notlces 1ssued by the Ld AO through e-marl,"'r::'v'?f.’l;" |

were went unattended as the same could not be accessed in t1me 2

o s 1 {’:,. L5

So is the caseof the assessee in theﬁrstappellateproceedmgsIt o5
- was cand1dly vaccepted that, for the want of prosecutlon by the N

assessee both the proceedmgs d1d “not determme r1ghts a’nd;’ o

liabilities of r1val partles concluswely Therefore 1t Was prayed byv’ : B

the assessee that in the mterest of j Justlce matter may be remanded -
to the file of the Ld AO for a’e—novo assessment Wlth the prayerff‘

for remand the assessee also undertaken to co operate w1th o

/prpcggdlngs before Ld AO on remand and alSO |
fﬁ%\\ :
| A& Q@/g‘ bmlﬁf\éallelicessary documents evidences as may be called by the -

%.

o} (}I 'sthe purpose of assessment Per conz‘m the Ld R

efhaga” J

ob‘ect the remand request
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o Déépendra Singh Kavareti Vs ITO
) - ITA No 21 0/JAB/2025 AY 2017-18

Heard rlval submissmns on 11m1ted 1ssue of ex-parte

];-'fassessment "nd ex—parte ﬁrst appellate proceedmgs uand subject to

::e' ‘l»8v “of the ITAT Rules 1963 perused the materlal placed on

?frecord and con31dered the facts in the hght of settled posmon of

7 Wenotethat, nei_ther in the course of assessment proceedings
- _mor 1nthe course of first appellate proceedings there was any

i fﬁsub:miss'ion" by the assessce. Tt is ‘an ‘iadmi-tte’d“ fact that, the

” .*%S?’-SS.S?C,:S: | _vnl)jniedoperation an‘d‘ .nen-pr‘osecution. eonstrained;;'.tzhe )
= tax authorities to proceed ex-parte and culminatethe prdeeedings.
»"".ea}sons. of non—prosecutlon e)iplained by the appellant could |
hardly »be disbeheved and there are no material whatsoever to
oot tsuchnon-prosecution by thev_appellant ‘Was deliberate

' ﬁd;intentionall This heing the faetual po'Sition therefore is deem

o ;;-_‘lt' ﬁt to accept the assessee S plea for settlng as1de the 1mpugned
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Deep on dra Stngh Kavare
7

8 The Hon ble Delh1 ngh Court m "C"[T | Vs Jansampark
_Advemsmg & Markel‘mg (P) Ltd [2015 231 Taxrnan 384] 2
- held that Where any assessment is completed 1n the absenc_, ;..0
ev1dences or submlssmns etc., the appellate author1t1es as havmg,‘_"
noticed such lack of ev1dences etc., are duty bound to remlt the
issue for proper Verlﬁcat1on to the ﬁle of assessmg ofﬁcer and for: s

fresh assessment

9. In VleW of the aforestated ﬁndlngs & Jud101al precedent

10, In result the appeal is partly allowed for statlstlcal»
purposes in aforestated terms. t S

U/r 34 of ITAT Rules, order pronounced i in the open court on the date mentioned herein above. .

KUL BHARAT 'v . GDPADMAHSHALI -
VICE PRESIDENT o ACCOUNTANT MEMBER
Copy of the Order forwarded to : '

Lardffeedl/ The Applicant;. . - _2:5ff/ The Respondent. 170 /B@NS The Pr. CIT Jabalpur
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] By Order S
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e S vr. Private Secretary. ~
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